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INTRODUCTION

I, the Chairman of the Committee on Papers laid on the Table of the

House, having been authorised by the Committee to present the Report on
their behalf, present this their Second Report.

2. On examination of certain papers laid during the Seventeenth and
Eighteenth Sessions (Fifth Lok Sabha) and the Second Session (Sixth Lok
‘Sabba), the Committee have come to certain conclusions in regard to deiay
in laying Audit Reports/Annual/Half-yearly Reports of the Coir Board.
The Committee also considered the clarifications sought in respect of (i)
Laying of Annual Reports/Audited Statements of Accounts of Statutory/
Autonomous Organisations; and (ii) Laying of ‘Review’ along with. the
Annual Reports/Audited Statements of Accounts in respect of Autonomous
Bodies and have made certain recommendations in this regard.

3. The Committee considered and adopted this report at their sitting
held on the 20th December, 1977.

4. A statement giving the summary of the recommendations/observa-
tions of the Committee is also appended to the Report (Appendix III).

NEw DELHI; KANWAR LAL GUPTA,
December 20, 1977. Chairman,
Agruhayana 29, 1899 (Saka). Committee on Papers

laid on the Table.
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CHAPTER I

LAYING OF ANNUAL REPORTS/AUDITED STATEMENTS OF
ACCOUNTS OF STATUTORY/AUTONOMOUS ORGANISATIONS

The Ministry of Education, Social Welfare and Culture (Department of
Education) in their O.M. dated the 19th April, 1977, had sought clarifications
on the points reproduced below:—

“The Book Promotion Division in this Ministry is having under its
administrative control only one autonomous organisation viz.
the National Book Trust, India, New Delhi, which is fully
financed by grants-in-aid from the Government of India through
this Ministry, The Rules of the Trust do not provide for laying
of its Annual Reports on the Table of Parliament. It will, how-
ever, be cbserved ...... that the Department of Parliamen-
tarv Affairs had, ........ advised that Annual and/or Audited
Reports of the autonomous organisations which have been laying
in the past, may continue to be laid as hitherto.

This Ministry has all along been furnishing to the Lok Sabha/Rajya
Sabha Secretariat the requisite number of copies of the Annual
Reports (both in [English and Hindi) of the Trust to be laid on
the Table of the respective Houses of Parliament..........
These Annual Reports, however, contain an unaudited state-
ment of accounts as the Rules of the Trust do not provide for
inclusion of an audited statement of accounts in its Annual
Reports.

In the context of a new Lok Sabha having now come into being, Lok
Sabha Secretariat are requested kindly to indicate whether this
Ministry must continue to lay the Annual Reports of the Trust
on the Tables of the two Houses of Parliament. If so, whether
the Annual Reports with an un-audited statement of accounts
will serve the purpose.”

1.2. Similarly, the Petrofils Co-operative Ltd., Baroda, (under the admi-
nistrative control of the Ministry of Petroleum) a joint venture of the
Government of India and Cooperatives, set up in September, 1974, had in
their letter dated the 16th June, 1977, inter alia stated:

“Petrofils was set up by the Government of India in Scptember,
1974. It was registered on 10-9-1974 as a Multi Unit Co-
operative Society, under the provisions of the Delhi Coopera-
tive Societies Act, 1972 read with the Multi-Unit Coopcrative
Societies Act, 1942. Our Society is a joint venture of the
Government of India and Cooperatives. The provisions rclat-
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ing to shareholding by the Government of India and the Co-

operatives, as per bye law 6 of the Bye-laws of the Society are
as under:

(i) At the initial stage, at least 60 per cent of the paid-up share
capital shall be held by the Government of India and other
Government sponsored organisations, the remaining paid-up
capital being held by the co-operatives.

(ii) Subsequently, the Government of India shall hold at least
51 per cent of the paid-up share capital of the Scciety till
such time as it is agreed upon between the Socicty and that
Government that the latter may off-load its shares on terms
mutually agreed to between the Government of India and
the Society. The Society may likewise retire the shares held
by the National Co-operative Development Corporation.

The present Authorised and Issued Capital of the Socisty is Rs. 15
crores and Rs. 10 crores respectively. So far the Government
of India has subscribed Rs. 5.2 crores. We have made allot-
ment of equity shares worth Rs. 55.9 lakhs to cooperatives
including National Cooperative Development Corporation.
There are pending proposals for allotment of shares worth about
Rs. 35.03 lakhs.

Ours being a Multi-Unit Cooperative Society and not covercd by the
provisions of the Companies Act, 1956, we request you to kindly
advise us, whether we are required to submit Annual Reports
and Audited Aocounts for laying on the Table of the House. . ..”

1.3. The Public Accounts Committee, in para 18 of their 18th Report
(1958-59) had made the following recommendation:

“In thc Committee’s opinion, Parliament is not fully informed of the
working of these autonomous Boards.  Since large sums of
money are voted by Parliament for payment to these Boards as
grants-in-aid it is only proper that Parliament and the Public
Accounts Committee should be apprised of their activities. The
Committee desire that the Annual Reports on the working of the
autonomous Boards viz. Silk Board, etc. should be placed before
Parliament. They also recommend that the C.&A.G. who is
responsible for their audit -should in addition to the normal
expenditure audit, undertake an achievement audit of these
organisations indicating infer alia their original targets and
: achievements.”
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i.4. It kas come to the notice of the Committee that on the 8th July,
1976 the Ministry of Education, Social Welfare and Culture (Parliament
Unit) had issued the following instructions for compliance by the various
sections of the Ministry with regard to the laying of Annual Reports and
Audit Reports of the autonomous organisations:

“Keeping in view the ruling given by the Ministry of Finance and
advice tendered by the Department of Parliamentary Affairs,
the following instructions are issued for information and com-
pliance:

(i) Annual and/or Audit Réports of the autonomous organisa-
tions which have been laying in the past, may continue to
be laid as hitherto;

{ii) Annual Reports of the autonomous organisations whose bye-
laws, rules etc, do not provide for the laying of the Rcports
and whose reports have not been laid in the past, need not
be presented to Parliament. ... ..

1.5. The Committee note that the Annual Reports of the National Book
Trust containing unaudited statcment of accounts are laid before Parliament
as the Rules of the Trust do not provide for inclusion of an audited state-
ment of accounts in its Annual Reports.

1.6. The Committee are happy to note that Reports of the Trust are
laid by the Ministry of Education, Social Welfare and Culture who are ad-
ministratively concerned with it even though the Rules of the Trust do not
provide for laying of its Annual Reports before Parliament.

1.7. The Committee are concerned to note that the Ministry of Educa-
tion, Social Welfare and Culture had advised its various Sections, on the
basis of the advice given by the Ministry of Finance and the Department
of Parliamentary Affairs, that Annual Reports of the sutonomous organisa-
tions whose bye-laws, rules do not provide for the laying of the Reports
and whose Reports have not been laid in the past, need not be presented to
Parliameat.

1.8. The Committee need hardly stress that the main purpose of laying
before Parliament of Reports and andited saccounts of the autonomous
organisations receiving financial assistance out of moneys voted by Parlia-
ment is to keep Parliament apprised about the working of those organisa-
tions and their activities. This purpose is defeated if the Amnnal Rcports
are laid before Parliament without the sudited statements of accounts,

l&.TheConniﬂeet.&ernoteMAdeeMnduditedsta?e-
ment of accounts of the Petrofils Co-operstive Limited, Baroda—a joist
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vemtureoftbeGoWo!lnﬁaudCo-opuuﬁve&—nt-pinSepten-
ber..l974u:e-ubei-ghidbd-rebo¢hﬂm of Parliament as the
Socl?q, beilgaMulﬁ-UlitCo-opetliveSodety,ismtcomdbytb
irovumottheConpmieaAct.l%ﬁuMby&eM'n's&ydPetm—
um.,

L.10. The Committee feel that there may be certain astonomous orga-
nisations, like the Petrofils Co-operative Limited, which are being financed
by the Goverameat of India and whose Anmual Reports and audited
accounts are not being laid before Parliament because the provisions of the
relevant Acts under which they are incorporated or constituted or the rules
made thereunder do mot provide for laying of the Reports and andited
accounts of those orgamisations before Parliament.

L.11. The Public Accounts Committee in paragraph 18 of their 18th
Report (1958-59) had desired that all autonomous organisations, where the
money from the Consolidated Fund of India is invested/advanced, after
being voted by Parliament, should lay their Amaual Reports/Audit Reports
before Parliament. This recommendation was intended to cover mainly the
autonomous bodies the rules of which do not provide for laying of Rcports
before Parlinment,

1.12. The Committee, therefore, recommend that all Statutory/Autono-
mous Organisations, Public Undertakings, Corporations, Joint ventures.
Societies etc., which are financed out of funds drawn from the Consolidated
Fund of Indis, after being voted by the Parliament, in the form of shares,
subsidies, grants-in-aid etc., either wholly or partly sheuid lay their
Annual Reports/Audit Reports (both Eaglish aad Hindi versions) before
both Houses of Parliament irrespecfive of the fact whether the Statutes,
Rules or Regulations of such erganisations provide therefor or not and
whether they are registered under the Companles Act, 1956 or mot.

1.13. The Committee trust that Reports and audited accounts of the
National Book Trust and other such orgamisations which are financed by
the Government of India, would in future he Iaid before both Houses of
Parliament, every year, within the stipulated period of 9 months after the
close of their accounting year as earlier recommended by the Committee in
para 3.5 of their First Report (Fifth Lok Sabha).

1.14. The Committee further recommead that Government might con-

sider the feasibility of amending, where necessary, the relevant Statu‘es/
Rules/Regulations of sach organisatioas, to make it oblizatory um the part
of the administrative Ministry concerned to lay the Annual Repor's/Audit
Reports of such organisations under their administrative coatrol hefore Par-
liament within nine months of fhe close of accoumting year so that Parlia-
ment is apprised of their activities.



CHAPTER I

DELAY IN LAYING AUDIT REPORTS/ANNUAL/HALF YEARLY
REPORTS OF THE COIR BOARD

The Audit Reports on the accounts of the Coir Board for the years
1973-74, 1974-75 and 1975-76 were laid on the Table of Lok Sabha on the
11th August and 3rd November, 1976 and 15th Jume, 1977, respectively,
under Section 17(4) of the Coir Industry Act, 1953.

2.2, No statement explaining the reasons for delay in laying the Audit
Reports for 1973-74 and 1975-76 was Taid on the Table. However, in the
case of 1974-75 Report the Ministry had in their delay statement stated
that the delay was mainly due to the time taken in reconciliation and finali-
sation of accounts of the Coir Board by the Audit Office and translation of
the accounts into Hindi.

2.3. Section 17(4) of the Coir Industry Act, 1953 provides:

“17(4). The accounts of the Board as certified by the Comptroller
and Auditor-General of India or any other person appointed by
bim in this behalf together with the audit report thereon shall
be forwarded annually to the Central Government and the
Government shall cause the same to be laid before both Houses
of Parliament.” .

2.4. Sub-rule (1) and (2) of rule 18 of the Coir Industry Rules, 1954,
regarding submission of audited accounts of the Board to the Central Gov-
ernment read as under :

“18. Accounts of the Board—(1) The Board shall mamtain accounts
of all receipts and expenditure relating to each year.

(2) The audited accounts of receipts and expenditure together with
the auditor’s report thereon shall be submitted to the Central
Government as soon as may be after such accounts are audited
and in any case, not later than three months from the close of
the year in which they are audited.”

2.5. The Annual Reports of the Coir Board for the years 1973-74 and
1974-7S were laid on the Table of Lok Sabha on the 25th July, 1975 and

25 May, 1976, scspectively.
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2.6. The Half-Yearly Report of the Coir Board for the period from
1-4-1975 to 30-9-1975 was laid on the Table of the House on the 30th
QOctober, 1976.

2.7. Section 19 of the Coir Industry Act, 1953 and rule 27 of the Coir
Industry Rules, 1954 which provide for the submission of the Annual/Half-
Yearly Report of the Coir Board read as under:

“Section 19. Report and returms.—(1) The Board shall submit to
the Central Government and such other authority as may be
prescribed, a half-yearly report and an Annual Report on its
activities and the working of this Act for the preceding six
months and the preceding year respectively; and a copy of
every such report shall, as soon as may be after it is received
by the Central Government, be laid before both Houses of
Parliament.

Ruole 27. Report and returns.—The Board shall submit to the Cen-
tral Government a half-yearly report and an annual report on
its activities and the working of the Act, within three months
from the expiry of the period to which the report relates.”

2.8. When asked about the reasons for delay and non-laying of delay
statement and also the reasons for not laying the Audit Report for 1973-74
along with the Annual Report for the same year, the Ministry of Industry
inter alia stated:

“(i) Thg Annual Report is prepared by the Coir Board and the
certified accounts are prepared by the Accountant General.
Though the audit apd examination of accounts take place soon
after the close of financial year, the report is finalised by the
Accountant General after correspondence with the Board and
thereafter with the Ministry. Therefore, this at time results in
some time lag in the preparation and finalisation of the accounts
of the Board by the Accountant General. However, as soon as
the Annual Report is received in the Ministry, it is laid on the
Table of the House immediately in advance of the certified
accounts and audit report.

(ii) The Accountant General, Kerala, sent the Audit Report on the
accounts of the Coir Board for the year 1973-74 along with
certified copy of Annual Accounts to the Ministry with his
letter No. OAI/AB/7-9A/74-75/149 dated the 16th January
1976. Since the Audit Report together with certified accounts
were received only in English, the necessary translation into
Hindi took some time on completion of which the Audit Report
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together with the certified accounts of the Board for the year
1973-74 were forwarded to the Lok Sabha Secretariat for laying
on the Table of the House.

(iii) Although copies of the Report were sent for laying on the
Table of the Lok Sabha as soon as the Hindi version was re-
ceived in the Ministry, it is very much regretted that the required
‘delay statement’ could not be forwarded to the Lok Sabha Sec-
retariat along with the Audit Report for the year 1973-74, In
future, if there is any delay, the required ‘delay statement’ will
invariably be forwarded along with the Report.”

2.9. In reply to a specific query whether there was any due date fixed
for sending the accounts to Audit and the actual date when the accounts.
were sent to  audit, the ~ Ministry of - Industry (Department of Industrial
Development) in their letter dated the 7th January, 1977 stated that the
annual accounts of the Coir Board are audited by the Accountant Gencral
after the close of the financial year and no specific statutory date is fixed
for sending the annual accounts to audit. However, the accounts of the Board
for the year 1973-74 were audited during the period from 27-7-1974 to
23-8-1974.

2.10. The Committee are concerned to note that the Aundit Report on the
accotmts of the Coir Board for 1973-74 was laid on the Table of Lok Sabha
as late as 11-1-1976 i.c. after more than 28 months of the close of the
financial year, without giving any reasons for delay in laying the Audit
Report. Further the Audit Reports for 1974-75 and 1975-76 were laid on
3-11-1976 and 15-6-1977, again after 19 months and 143 months, respec-
tively, after the close of the financial year to which they pertained.

2.11. The Committee also mote that the Annual Reports of the Coir
Board for the years 1973-74 and 1974-75 were laid before Lok Sabha ox
25-7-1975 and 25-5-1976, respectively, after about 16 months and 14
months of the close of the financial year to which they pertained. The Half-
yearly Report for the period from 1-4-1975 to 30-9-1975 was laid on the
Table of Lok Sabha on 30-10-1976.

2.12. The Committtee are perturbed to note that the Ministry of Industry
who are administratively responsible for the affairs of the Coir Board did
not take amy corrective measures to avoid these inordinate delays cven when
it is provided in Rule 27 of the Coir Industry Rules, 1954 that the Board
shull submit to the Central Government a half-yearly report and an Annual
Report on ifs activities and the working of the Act, within thrce months
from the expiry of the period to which the report relates. Further Sectiom
19 of the Coir Industry Act, 1953 lays down that 2 copy of every such
report (half-yearly and annual) shall, as soon as may be after it is reccived
by the Central Government, be laid before bofh Houses of Parliament,
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2.13. From the explamation given by the Ministry of Indusiry about the
delay in laying the Audit Report for 1973-74 the Committee find that the
accounts of the Board were andited during the period from 27-7-74 te
28-8-1974 and the Audit Report along with certified copy of the amnasl
accounty were sent by the Accountant General, Kerala to the Ministry om
16-1-1976, i.c. after 161 months of auditing of the accounts. Thereater
the Ministry took 7 months more and laid the Audit Report before Lok
Sabha on 11-8-1976. Regarding the reasons for delay in laying the Audit
Report the Ministry have explained in a routine way that the Audit Report
und certified accounts were received only in English and their translation
into Hindi took time. The Committee are not comvinced with the reasons
advanced by the Ministry and feel that if the Ministry had been more vigi-
lant in the matter, the Audit Report (both English and Hindi versions)
could have been laid before Lok Sabha earlier than 11-8-1976 as two
Sessions of the House were held from 5-1-1976 to. 6-2-1976 and 8-3-1976
to 7-5-1976, after the Audit Report was received by the Ministry.

2.14. After examining the whole matter the Committee have come to
the conclusion that the period prescribed under Rule 18(2) of the Coir
Industry Rules, 1954 regarding submrission of audited accoants and Audit
Report thereon to Central Government—as soon as may be after such
accounts are audited and in any case, mot later than three months from the
close of the year in which they are avdited—is ambiguous and can be con-
strued to mean that if for any reason the accounts are audited after g
lapse of one or two years, it would be a sufficient compliance of the provi-
sions if they are laid on the Table within three months of the close of the
vear in which audit is completed. Further Section 17(4) of the Coir Indus-
try Act, 1953 also does not prescribe smy time limit for laying the Audit
Report before both Houses of Parfiament.

2.15. To obviate delay in laying the Aundit Report before Parliament the
Committec are of the view that some definite schedule laying down time-
limit for various stages involved in preparation, submissioa, finalisation and
laying of the audited accounts should be fixed. With a view to avoid delays
in laying of Audit Reports on the accounts of the Coir Board in future
the Committec, reiterate the recommendation made in their First Report
(Fifth Lok Sabha) and recommend that after the close of the accounting
year the Coir Board should complete its accounts within a period of 3 months
and make them available for auditing. Auditing of the accounts and fur-
mishing replies to audit objections, if any, and also translation and print-
ing of Audit Report should be completed within the next six months so that
the audited accounts and Audit Report thereon are laid before Parliament
within nine months after the close of the accounting year. If for any reasom
the Audit Report cannot be laid within the stipulated period of nime months
the Ministry of Industry (being the adminisirative Ministry) should lay
within 30 days of the expiry of the prescribed period or as soon as the



9

House meets, whichever is later, a statement explaining the reason why
the Audit Report could mot be laid within the stipulated period.

2.16. As regards half-yearly/Annual Reports of the Coir Board, the
Committee are of the view that half-yearly/Annual Reports on the activi-
tics of the Board and the working of the Act should be submitted by the
Coir Board to the Ministry within three months from the expiry of the
period to which the report relates as provided in Rule 27 of the Coir
Industry Rules, 1954 and the Mimistry in turn should lay that report before
Parliament as soon as possible after it is submitted to them by the Board but
in mo case later than three months after its receipt ia the Ministry. If.
for any reason the half-yearly or Anaual Report camnot be laid within the
time so prescribed, a statement explaining the reasons why the report could
not be laid within the stipuiated time may be laid within that period, if the
House is in Session or if the House is'not in Session then, within one week
of the commencement of the following Session.

2.17. The Committee further recommend that in order to avoid delay
in layiag the reports in future the Ministry of Industry should keep in con-
stant touch with the Board to ensure timely submission of the half-yearly/
Aunnual Reports of the Board so that these do not fall into arrears.

2.18. As regards delay in guditing, “the Committee suggest that the
Ministry may take up the matter with the Finance Miaistry/Audit authori-
ties to devise suitable methods to ensure auditing of accounts within time.

2.19. To remove any ambiguity about time schedules for submission and
Iaying of the Reports and audited accounts before Parliament, the Committce
recommend that the Ministry might consider the feasibility of amending
the relevant provisions of the Act/Rules to bring them in accord with the
recommendations of the Committee.

2.20. The Committee need hardly stress that English and Hindi versions
of half-yearly/Annual Reports and Audit Reports of the Coir Board should
be laid simultaneously. In case both the versions cannot be laid simulta-
neously, in accordance with the recommendation of the Committee made in’
para 1.11 of their Second Report (Fifth Lok Sabha) the version which is
ready should be lnid first. The other version should be laid as soon as it
is ready. This relaxation should not be taken to imply that the other version
can be laid as amd when it is convenient to the Mimistry but it must be
laid within two months of the laying of the first version or as early as
possible during the next Sessiom. whichever is earlier.
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LAYING OF ‘REVIEW ALONG WITH THE ANNUAL REPORTS/
AUDITED STATEMENTS OF ACCOUNTS IN RESPECT OF
AUTONOMOUS BODIES

The Committee on Papers laid on the Table had, while examining the
Annual Reports of Government companies laid on the Table of Lok Sabha
under the Companies Act, 1956, in para 4.18 of the Second Report (Fifth
Lok Sabha), recommended:

“The Committee note that while laying the Report of a Government
Company before Parliament the concerned administrative Min-
istry also lays along with the Report a ‘Review’ on the working
of that Company. However, in certain cases no such ‘Review’ is
laid on the Table. The Committee are of the view that even
in cases where Government are in agreement with the informa-
tion given in the Report of the Company and they have nothing
to add, Government should lay on the Table along with the
Report a Statement saying that they are in agreement with the
Report and hence no ‘Review’ is being laid.”

3.2, Again in para 2.52 of its Fourth Report (Fifth Lok Sabha) the
Committee had recommended:

“The Committee trust that the Ministry would in future lay before
Parliament the statement giving reasons for delay where neces-
sary, and .their ‘Review’ on the working of organisations while
laying their reports etc. on the Table of both the Houses of
Parliament.”

3.3. The Ministry of Education, Social Welfare and Culture in their
O.M. dated 17th January, 1977, (Appendix—I) had sought clarification on
the following points:

“A question has been raised as to the points which should broadly
be included in such a ‘Review’ and aiso. whether it is obligatory
on the part of the administrative Ministry to lay such a ‘Review’
while laying the Annual Report/Audited statement of accounts
or it is left to the individual Mimistries to arrange.”

3.4. The Ministry in their further communication dated the 18th May,
1977 (Appendix—IT) had also made the following suggestions regarding

10
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laying of ‘Review’ along with the reports of the autonomous bodies for
consideration of the Committee:—

“The question of the application of these recommendations to the
autonomous organisations has been carefully considered. In
recommendation No. 4.18 (Second Report) wherein the Com-
mittee has mentioned about the ‘Review’ in respect of Govern-
ment Companies and not of autonomous organisations. Though
the recommendation No. 2.52 (Fourth Report) mentions about
the ‘organisation’, this also relates to the Government compa-
nies. It may be observed that the Fourth Report pertains to
the working of the Agro-Industries Corporations only, a joint
venture company of Centre and State. The Corporations and
Companies are engaged in commercial pursuits. The working
of the companies may be rgviewed in this context. In fact Sec-
tion 619(1) of the Companies Act, 1956 provides for a ‘Review’
where the Central Government is a member of the Government
company. i

The autonomous organisations of this Ministry are engaged in educa-
tional/research etc. pursuits, and their reports are fairly detailed
and may not lend themselves to review. In these cases the admi-
nistrative Ministry exercise overall control. The membership of
the autonomous ‘organisations’ of this Ministry includes repre-
sentatives of this Ministry, Ministry of Finance and other con-
cerned Ministries,

The audit of these organisations is usually conducted by the
Accountant Generals and their Inspection Reports are sub-
mitted to the Government. Thus the Ministry is aware of the
functioning of these organisations. The Annual Report of thesc
organisations contains factual information and statistics on
grants, educational programmes and the audited statement of
accounts. )

In view of the position explained above the Ministry consider that
the recommendations No. 4,18 (Second Report) and 2.52
(Fourth Report) of the Committee on Papers laid on the Table
of Parliament may not be applicable to the autonomous orga-
nisations of this Ministry.”

The Committee considered the points raised by the Ministry at their
sitting held on the 6th October, 1977,

3.5. The Committee feel that the Ministry of Education, Social Welfare
and Culture have not followed the exact import of the recommendations of
the Committee regarding laying of ‘Review’ on the working of the auto-
nomous bodies made in paras 4.18 of their Second Report (Fifth Lok Sabha)
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and 2.52 of their Fourth Report Fifth Lok Sabha). The idca behind the
Committee’s recommendations was that the administrative Ministry should
examine the Annual Reports of the autonomous organisations under their
control, before these were laid before Parliament, to ensure that the funds
given to these organisations as grants-in-aid etc. had been ufilised by them
to achieve the objectives for which they had been set up. The basic idea was
to ensure constant watch by the concerned administrative Ministries on the
activities of the satonomous organisations,

3.6. The Committee are of the view that laying of ‘Review’ along with
the Annual Report of the organisation need not be confined only to com-
panies incorporated under the Companies Act, 1956. Evea in the case of
sutonomous bodies, Government should examine the reports submitted by
such bodies and prepare a ‘Review’ giving salient points of achievements,
total expenditure incurred by the Government on the body, how far the
autonomous body has achieved the objects for which it was set up and
what are the salient features of its future programme, Where the Report or
the Audit Report mentioned any serious irregularity or any other matter of
importance which needed corrective action or further enquiry, it was expec-
ted that Government made a mention in the Review of the action being
taken in that direction. However, where information on all the aforesaid
matters is already available in the report and Government have nothing
to add thereto, Government should, in accordaace with the recommendation
made by the Committee in para 4.18 of their Second Report (Fifth Lok
Sabha), lay on the Table along with report a stafément saying that they are
in agreement with the report and hence nc ‘Review’ is being laid.

3.7. The Committee feel it necessary to emphasise that the requirement
to lay the ‘Review’ should mot be treated as a mere formality by the Gov-
emment and the ‘Review’ laid should not be just stereotype.

3.8. The Committee hope that the administrative Ministries will criti-
cally examine Annual Reports/audited statements of accounts of the auto-
Yomous organisations under their control and iavariably lay along with the
Report/audited statement of accounts their own assessment before Parlia-
ment in the form of ‘Review’.

NEew DELHI; KANWAR LAL GUPTA
Chairman,
December 20, 1977. Committee on Papers laid

Agrahayana 29, 1899 (Saka). on the Table.



APPENDIX 1
(vide Para 3.3 of the Report)
Immediate
No. H. 11021/15/76-PU

GOVERNMENT OF INDIA
MINISTRY OF EDUCATION AND SOCIAL WELFARE

(Parliament Unit)
New Delhi, the 17th January, 1977.
OFFICE MEMORANDUM

SUBJECT:—Annual Reports/audited statement of accounts in respects of
autonomous bodies laid on the Table of the House—Laying of
Review on the working of the bodies—clarification regarding—

The undersigned is directed to invite a reference to recommendations
contained in para 4.18 of the Second Report and 2.52 of Fourth Report
of the Committee laid on the Table of the House in regard to thc laying
‘Review’ on the working of autonomous bodies along with the Annual
Report/audited statement of accounts on the Table of the House. A question
has been raised as to the points which should broadly be included in such
a Review and also whether it is obligatory on the part of the administra-
tive Ministry to lay such a review while laying the Annual Report/audited
statement of accounts or it is left to the individual Ministries to arrange.

It is requested that necessary clarification in this regard may kindly be
conveyed at an early date. ‘

8d./- (S. N. DUTT)
LOK SABHA SECRETARIAT Deputy Secretary
(P.M.B. BRANCH)
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APPENDIX 11
(vide Para 3.4 of the Report)

No. H. 11021/15/76-PU

GOVERNMENT OF INDIA
MINISTRY OF EDUCATION AND SOCIAL WELFARE
(Parliament Unit)

New Delhi, the 18th May, 1977.
OFFICE MEMORANDUM

SUBJECT.—Annual Report/audited statement of accounts in respect of
autonomous organisations laid on the Table of the House—
Laying of ‘Review’ on the working of these organisations ex-
emption therefrom—

The undersigned is directed to invite a reference to Lok Sabha Secretariat
O.M. No. 49(1)/77-PBM, dated 31st January, 1977 on the above noted
subject and to send herewith a copy of this Ministry’s O.M. dated 7th May,
1977, addressed to the Department of Parliamentary Affairs along with a
reply thereto. It is requested that the views of this Ministry on the presenting
of ‘Review’ along with the Annual Reports of the autonomous organisations
contained in our letter dated 7-5-77 may please be placed before the
Committee on Papers laid on the Table.

$d./- (S. N. DUTT)
Deputy Secretary
To
‘The Lok Sabha Secretariat,
(P.M.B. Branch)
New Delhi.
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lmmediate
No. H. 11021/15/76-PU
GOVERNMENT OF INDIA
MINISTRY OF EDUCATION AND SOCIAL WELFARE
' (Parliament Unit)
New Delhi, the 71th May, 1971.
OFFICE MEMORANDUM

SUBJECT:—Annual Report/Audited Statement of Accounts tn respect of
autonomous organisations laid on the Table of the House—
Laying of Review on the working of these organisations—
Clarification regarding—

The undersigned is directed to refer to the recommendations No. 4.18
(Second Report) and No. 2.52 (Fourth Report) of the Committee on Papers
laid on the Table which inter-alia lays down that while laying the Annual
Report in respect of organisations on the Table a ‘Review’ on the working
of the organisations should also be laid along with it. A doubt has arisen
whether the recommendations of the Committee are applicable to the auto-
nomous bodies also.

2. A reference was made to the Lok Sabha Secretariat with a view to
ascertaining whether a ‘Review’ in respéct of the autonomous organisations
should be laid on the Table along with the Report in terms of recommenda-
tions of the Committee made in its Second and Fourth Report referred to
above. The copies of the correspondence with the Lok Sabha Secretariat
on the subject are enclosed. It will be seen from Lok Sabha O.M. dated
31-1-77 that they have not been able to clarify the position. From verbal
discussions with that Secretariat, it transpired that the ‘Review’ was not
contemplated in respect of autonomous organisations.

3. The question of the application of these recommendations to the
autonomous organisations has been carefully considered. Fo recommendation
No. 4.18 (Second Report) wherein the Committee has mentioned about the
‘Review’ in respect of Government companies and not of autonomous orga-
nisations. Though the recommendation No. 2.52 (Fourth Report) mentions
about the ‘organisations’, this also relates to the Government companies. It
may be observed that the Fourth Report pertains to the working of the
Agro-Industries Corporations only, a joint venture company of Centre and

15
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State, The Corporations and Companies are engaged in commercial pursuits.
The working of the companies may be reviewed in this context. In fact Section
619(1) of the Companies Act, 1956 provides for a review where the Central
Government is a member of the Government company.

The autonomous organisations of this Ministry are engaged in educa-
tional/research etc. pursuits, and their reports are fairly detailed and may
not lend themselves to review, In these cases the administrative Ministry
exercise overall control. The membership of the autonomous ‘organisations’
of this Ministry includes representatives of this Ministry, Ministry of Fin-
ance and other concerned Ministries.

4. The audit of these organisations is usually conducted by the
Accountant Generals and their Inspection Reports are submitted to the
Jovernment. Thus the Ministry is aware of the functioning of these organi-
sations, The Annual Report of these organisations contains factual infor-
mation and statistics on grants, educational programmes and the audited
statement of accounts.

5. In view of the position explained above the Ministry counsider that
the recommendations No. 4.18 (Second Report) and 2.52 (Fourth Report)
of the Committec on Papers laid on the Table of Parliament may not be
applicable to the autonomous organisations of this Ministry.

6. The Department of Parliamentary Affairs are requested kindly to
confirm the position as stated above as these organisations administered by
this Ministry are not engaged in the commercial pursuits but only dealing
with the advancement of education/Research.

Encl: as above. “ Sd/- (S. N. DUTT)
Deputy Secretary

To
The Department of Parliamentary Affairs, New Delhi.



APPENDIX—I

Summary of recommendations/observations contained in the report

S. Reference Summ of Recommendations,
No. to Para No. gbyservauOns ations/
of the
Report
1 2 3 -
1. 1.5 The Committee note that the Annual Reports of

the National Book Trust containing unaudited state-
ment of accounts are laid before Parliament as the
Rules of the Trust do not provide for inclusion of an
audited statement of accounts in its Annual Reports.

2. 1.6 The Committee are happy to note that Reports of
the Trust are laid by the Ministry of Education,
Social Welfare and Culture who are administratively
concerned with it even though the Rules of the Trust
do not provide for laying of its Annual Reports
before Parliament.

3. 1.7 The Committee are concerned to note that the
Ministry of Education, Social Welfare and Culture had
advised its various Sections, on the basis of the advice
given by the Ministry of Finance and the Department
of Parliamentary Affairs, that Annual Reports of the
autonomous organisations whose bye-laws. rules do
not provide for the laying of the Reports and whose
Reports have’not been laid in the past, need not be
presented to Parliament.

4. 1.8 The Committee need hardly stress that the main
purpose of laying before Parliament of Reports and
audited accounts of the autonomous organisations re-
ceiving financial assistance out of moneys voted by
Parliament is to keep Parliament apprised about the
working of those organisations and their activities.
This purpose is defeated if the Annual Reports are
laid before Parliament without the audited statements
of accounts.

17
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3

1.10

.12

The Committee further note that Annual Reports
and audited statement of accounts of the Petrofils Co-
operative Limited, Baroda—a joint venture of the
Government of India and Co-operatives—set up in
September, 1974 arc not being laid before both
Houses of Parliament as the Society, being a Multi-
Unit Co-operative Socicty, is not covered by the pro-
visions of the Companies Act, 1956, as stated by the
Ministry of Petroleum.

The Committee fcel that there may be certain
autonomous organisations, like the Petrofils Co-opera-
tive Limited, which are being financed by the Govern-
ment of India and whose Annual Reports and audited
accounts are not being laid before Parliament because
the provisions of thc relevant Acts under which they
are incorporated or constituted or the rules made
thereunder do not provide for laying of the Reports
and audited accounts of those organisations before
Parliament.

The Public Accounts Committee in paragraph 18
of their 18th Report (1958-59) had desired that all
autonomous organisations, where the money from
the Consolidated Fund of India is invested/advanced,
after being voted bv Parliament. should lay their
Aunnual Reports/Audit Reports before Parliament.
This recommendation was intended to cover mainly
the autonomous bodis< th= rules of which do not
provide for laying of Reports before Parliament.

The Committee, therefore, recommend that all
Statutory/Autonomous Organisations, Public Under-
takings, Corporations, Joint ventures, Societies etc.,
which are financed out of funds drawn from the Con-
solidated Fund of India, after being voted by the
Parliament, in the form of shares, subsidies, grants-
in-aid etc., cither wholly or partly should lay their
Annual Reports/Audit Reports (both English and
Hindi versions) before both Houses of Parliament
irrespective of the fact whether the Statutes, Rules or
Regulations of such organisations provide therefor or
not and whether they are registered under the Com-
panies Act, 1956 or not.
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2

3

9.

11.

12.

13.

1.13

1.14

2.10

2.11

2.12

The Committee trust that Reports and audited
accounts of the National Book Trust and other such
organisations which are financed by the Government
of India, would in future be laid before both Houses
of Parliament, every year, within the stipulated period
of 9 months after the close of their accounting year
as carlier recommended by the Committee in para 3.5
of their First Report (Fifth Lok Sabha).

The Committee further recommend that Govern-
ment might consider the feasibility of amending,
where necessary, the relevant Statutes/Rules/Regula-
tions of such organisations, to make it obligatory on
the part of the administrative Ministry concerned to
lay the Annual Reports/Audit Reports of such orga-
nisations under their administrative control before
Parliament within nine months of the close of account-
ing year so that Parliament is apprised of their
activities, ;

The Committee are concerned to note that the
Audit Report on the accounts of the Coir Board for
1973-74 was laid on the Table of Lok Sabha as late
as 11-8-1976 i.e. after more than 28 months of the
close of the financial vear, without giving any reasons
for delay in laying the Audit Report. Further the
Audit Reports for 1974-75 and 1975-76 were laid
on 3-11-1976 and 15-6-1977, again after 19 months
and 141 moaths, réspectively, after the close of the
financial year fo which they pertained.

The Committee also note that the Annual Reports
of the Coir Board for the years 1973-74 and 1974-75
were laid before Lok Sabha on 25-7-1975 and
25-5-1976, respectively, after about 16 months and
14 months of the close of the financial year to which
they pertained. The Half-yearly Report for the period
from 1-4-1975 to 30-9-1975 was laid on the Table of
Lok Sabha on 30-10-76.

The Committee are perturbed to note that the
Ministry of Industry who are administratively respon-
sible for the affairs of the Coir Board did not take any
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2.13

corrective measures to avoid these inordinate delays
even when it is provided in Rule 27 of the Coir Indus-
try Rudes, 1954 that the Board shall submit to the
Central Government a half-ycarly report and aa
Annual Report on its activities and the working ef
the Act, within threc months from the expiry of the
period to which the report relates. Further Section 19
of the Coir Industry Act, 1953 lays down that a copy
of every such report (half-vearly and annual) shall,
as soon as may be after it is reccived by the Centysl
Government, be laid before both Houses of Parlia-
ment,

From the explanation given by the Ministry of
Industry about the delay in laying the Audit Report
for 1973-74 the Committee find that the accounts of
the Board were audited during the period from
27-7-74 to 28-8-1974 and the Audit Report along
with certified copy of the annual accounts were sent
by the Accountant General, Kerala to the Ministry on
16-1-1976, i.c. after 161 months of auditing of the
accounts. Thereafter the Ministry took 7 months
more and laid the Audit Report before Lok Sabha on
11-8-1976. Regarding the reasons for delay in laying
the Audit Report the Ministry have explained in a
routine way that the Audit Report and certified ac-
counts were received onlv in English and their
translation into Hindi took time. The Committee are
not convinced with the reasons advanced by the
Ministry and feel that if the Ministry had been more
vigilant in the matter, the Audit Report (both Eng-
lish and Hindi versions) could have been laid before
Lok Sabha earlier than 11-8-1976 as two Sessions of
the House were held from 5-1-1976 to 6-2-1976 and
8-3-1976 to 7-5-1976, after the Audit Report was

received by the Ministry.:

2.14 After examining the whole matter the Committce

have comc to the-conclusion that thc period pres-
cribed under Rule 18(2) of the Coir Industry Rules,

1954 regarding submission of audited accounts and
Audit Report thereon to ‘Ceiitral Government—as
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2.15

e ewaiel

soon as may be after such accounts are audited and
in any case, not later thai thiee months from the
close of the year in which they are audited—is ambi-
guous and can be cornstrued to mean that if for any
reason the accounts are audited after a lapse of one
or two years, it would be'a sufficient compliance of
the provisions if they are laid on the Table within
three months of the close of the year in which audit
is completed. Further Section 17(4) of the Coir In-
dustry Act, 1953 also does not prescribe any time
limit for laying the Audit Report before both Houses

of Parliament.

To obviate delay in laying the Audit Report before
Parliament the Committee are of the view that some
definite schedule laying down time-limit for various
stages involved in  preparation, submission,
finalisation and laying of the audited accounts should
be fixed. With a view to avoid delays in laying of
Audit Reports on the accounts of the Coir Board ia
future the Committec reiterate the recommendation
made in their First Report (Fifth Lok Sabha) and
recommend that after the close of the accounting
year the Coir Board should complete its accounts
within a period of 3 months and make them available
for auditing. Auditing of the accounts and fumnshing
replies to audit objections, if any, and also transla-
tion and printing of Audit Report should be completed
within the next six months so that the audited ac-
counts and Audit Report thereon are |aid before Pag-,
liament within nine months after the close of the ac-
counting year. If for any reason the Audit Report
cannot be laid within the stipulated period of nine
months the Ministry of Tndustry (being the adminis-
trative Ministry). should lay within 30 days of the
expiry of the prescribed period or as soon as the
House meets, whichever is later, a statement explain-
ing the reasons why the Au(l{;fkm could oot teg
laid within the stipotated Period,

2.16 As regards Half-Ycarly/Amnual Reports of the

Coir Board, the Committee are of the view that Half-
yearly/Annual Repart<.on the.activities of the Board
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the working of the Act should be submitted by
Coir Board to the Ministry within three monaths
from the expiry of the period to which the report re-
lates as provided in Rule 27 of the Coir Industry
Rules, 1954 and the Ministry in turn should lay that
report before Parliament as soon as possible after it
is submitted to them by the Board but in no case
latérthan thrce months after its receipt in the Minis-
try. If for any reason the Half-Yearly or Annual Re-
port cannof be laid within the time so prescribed, a
statement explaining the reasons why the report could
not be laid within the stipulated time may be laid
within that period, if the House is in Session or if the
House is not in Session then, within one week of the
commencement of the following Session.

The Committee further recommend that in order
to avoid delay in laying the reports in future the
Ministry of Industry should kecp in constant towch
with the Board to ensure timely submission of the
Half-Yearly/Annual Reports of the Board

so that
these do not fall into arrears.

As regards delay in auditing, the Committec sug-
gest that the Ministry may take up the matter with the
Finance Ministry/Audit authorities to devise suitable
methods to ensure auditing of accounts within time,

To remove any ambiguity about time schedules for
submission and laying of the Reports and audited ac-
counts before Parliament, the Committee recommend
that the Ministry might consider the feasibility of
ameading the relevant provisions of the Act/Rules to
bring them in accord with the recommendations ef the
Comumittee.

4

The Committee need hardly stress that Enelish
snd Hindi versions of Half-Yearly/Annual Reports
and Audit Reports of the Coir Board should be laid
simultancously. In case both the versions cammot be
1aid simuRasecusly, in accordance with the recom-
mendation of the Comniittez made in para 1.11 of
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3.6

their Second Report (Fifth Lok Sabha) the version
which is ready should be laid first. The other version
should be laid as soon as it is ready. This relaxation
should not be taken to imply that the other version
can be laid as and when it is convenient to the Min-
istry but it must be laid within two months of the laying
of the first version or as carly as possible during the
next Session, whichever is earlier.

The Committee feel that the Ministry of Education,
Social Welfare and Culture have not followed the
cxact import of the recommendations of the Commit-
tee regarding laying of ‘Review’ on the working of the
autonomous bodies made in paras 4.18 of their
Second Report (Fifth Lok Sabha) and 2.52 of their
Fourth Report (Fifth Lok Sabha). The idea bchind
the Committee’s recommendations was that the admi-
pistrative Ministry should examine the Annual
Reports of the autonomous organisations under their
control, before these were laid before Parliament, to
ensure that the funds given to these organisations as
grants-in-aid etc. had been utilised by them to achieve
the objectives for which they had been set up. The
basic idea was to ensure constant watch by the con-
cerned administrative Ministries on the activitics of
the autonomous organisations.

The Committce are of the view that laying of
‘Review’ along with the Annual Report of the orga-
nigation need noi be confined only to companies in-
corporated under the Companies Act, 1956. Even in
the case of autonomous bodies, Government should
examinc the reports submitted by such bodies and
prepare a ‘Review’ giving salient points of achieve-
ments, total expenditure incurred by the Government
on the body, how far the autonomous body has achiev-
ed the objects for which it was set up and what are
the salient features of its future programme. Where
the Report or the Audit Report mentioned any serious
irregularity or any other matter of importance which
needed corrective action or further enquiry, it was ex-
pected that Government made a mention, in the Re-
view of the action being taken in that direction. How-
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3.7

38

ever, where information on afl the aforesaid matters
is ‘already available in the report and Goverament
have nothing to add thereto, Gévernment should, in
accordance with the recommendidtion made by the
Committee in para 4.18 of their Seccond Report
(Fifth Lok. Sabha), lay on the Table along with rcport
a statement saying that they are in agreemcnt with
the report and hence on ‘Review’ is being laid.

The Committee feel it nec¢ssary to emphasise that
the requirement 1o lay the ‘Review’ should not be
trested as a mere formality by ‘the Government and
the ‘Review’ laid should not 'bé just stereotype.

The Committec hope that thc administrative
Ministries will critically examine Annual Reports/

. audited statements of accoun's of the autonomous

organisations under their control and invariably lay
along with the Report/audited statement of accounts
their own assessmeat before Parliament in the form
of ‘Review’,
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